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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
CENTRAL ZONAL BENCH AT BHOPAL, MADHYA PRADESH
Original Application 235/2024
IN THE MATTER OF:

APPLICANT: Ravi Kumar Meena
/ /VERSUS//
RESPONDENT: M/S DG Bundelkhand Granite LLP and
Others
SYNOPSIS

The applicant herein has filed this instant original application
regarding activity of illegal mining by the Respondent Number 01
herein in a rampant and careless manner on the land bearing Khasra
Number 1469 and the adjacent pieces of land without obtaining the
requisite permissions thereof and encroaching the land allotted to
other persons and mining the said pieces of land thereby causing

immense damage and harm to the environment and to the residents of

the vicinity.
o

Place: Bhopal o
Date: {(,1 .10.2024

Applicant

#

Counsel for the Applicant
C-304, Block - B

Mahadev Parisar Apartments, Shivaji Nagar

Bhopal, Madhya Pradesh - 462016
Mo. 7987165119
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
CENTRAL ZONAL BENCH AT BHOPAL, MADHYA PRADESH
Original Application 235/2024

IN THE MATTER OF:
APPLICANT: Ravi Kumar Meena
//VERSUS//
RESPONDENT: M/S DG Bundelkhand Granite LLP and
Others
CHRONOLOGY OF EVENTS
[ Date Particulars
28.04.2022 Lease granted to the respondent
number 01 for the purpose of
mining
06.08.2022 Another lease adjacent to the
previous lease granted for the
purpose of mining to the respondent
number 01
fOctober 2022 The respondent number 01 started
mining activity upon the land in
question
25.09.2024 The applicant herein observed the
ongoing illegal mining and collected
images for the same

Place: Bhopal
Date: | L/ 10.2024

Applicant

%ﬁ%

Counsel for the Applicant
C-304, Block - B

Mahadev Parisar Apartments, Shivaji Nagar
Bhopal, Madhya Pradesh - 462016
Mo. 7987165119
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
CENTRAL ZONAL, BENCH AT BHOPAL
Original Application 235/2024
IN THE MATTER OF:
Ravi Kumar Meena
S/o Mool Chand Meena, Age about 30 years

R/o MLA ki Dhani Sonad, th-Ramgarh Pachwara Barh Barwa Dausa,
Rajasthan

...... APPLICANT
/ /VERSUS/ /

- M/S DG Bundelkhand Granite LLP, through partner Munesh

Kumar Meena, 1st Floor, Chetak Complex, Near FCI Bhawan,
Zone II, M.P. Nagar, Bhopal, Madhya Pradesh

- Madhya Pradesh State Pollution Control Board, E-5, Main Road

03, Ekant Park, Arera Colony, Bhopal, Madhya Pradesh

. The Mining Department, through Director Administration and

Mining, Directorate, 29-A, “Khanij Bhawan” Arera Hills, Bhopal,
Madhya Pradesh

......... RESPONDENTS

APPLICATION UNDER SECTION 18 READ WITH SECTIONS 14
AND 15 OF THE NATIONAL GREEN TRIBUNAL ACT, 2010

May it Please Your Lordships:

1. The Address of the Applicant is as given above for the service of
notice of this application and that of the representatives.

2. The Addresses of the Respondents are as given above for the
service of notice of this application.

3. The Applicant above-named begs to present this Memorandum of

Application on the facts and grounds set out hereunder:-
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DELAY, IF ANY, IN FILING THIS APPLICATION AND EXPLANATION
THEREOF:

The applicant hereby declares that the cause of action in this instant
original application is a continuing cause of action which first arose in
2022 on the initiation of mining activity of the respondent number 01
upon the land in question and continues till date on the illegal mining

on the land in question.

A. Summary of The Matter:

In this instant matter, the land in question bears Khasra Number
551/5/1 and 552/3 and a part and parcel of this land admeasuring
7.6 hectares has been allotted to the applicant herein for the purpose
of mining where the applicant herein, despite having all requisite
permissions, has not initiated any kind of mining activity while the
respondent number 01, fraudulently obtained a mining lease adjacent
to the land of the applicant and without obtaining due permissions,
such as the CTE, the CTO and the EC from the requisite authorities,
has started mining on the land in question thereby causing

environmental pollution and acting in blatant violation of the laws.

B. Facts of The Case:

1. That, the applicant is a partner of the firm named “S.K. Minerals”
and has obtained a land admeasuring 7.6 hectares for the purpose
of mining located at the Khasra Number 551/5/1 and 552 /3 at
Village Baaghat, District Niwari, Madhya Pradesh and accordingly

had obtained the Consent to Establish, Consent to Operate and the




Environmental Clearance for the purpose of mining, however did

not start with mining activity of any kind on the aforesaid land in

question.

. That, the respondent number Ol herein approached the
Directorate of mining and fraudulently obtained two pieces of land
admeasuring 3.29 hectares and 6.7 hectares, located at Village
Beejaur, Niwari, Madhya Pradesh for the purpose of mining
adjacent to the land of the applicant herein and in the process the
respondent number 01 declared that the land of the respondent is
at least 500 meters away from the land of the applicant, however,
so far as the actual state of affairs is concerned the land of the
respondent number 01 is adjacent to the land of the applicant. It is
germane to mention over here that the respondent number 01
herein has also not installed the pillars for demarcation of the
mine.

. That, the respondent number Ol has obtained a lease for the
purpose of mining, however has not obtained the Environmental
Clearance, the Consent to Establish and the Consent to Operate
required for the purpose of mining and has been rampantly

conducting mining activity on the leased land.

. That, the respondent number 01 has started mining activities not

just on the land obtained by the respondent number 01 on lease
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but also on the adjoining and adjacent lands including the land of
the applicant herein. It is pertinent to note that the respondent
number 01 herein has mined the land to an impermissible extent
and is causing immense harm to the environment. Time-stamped
photographs of the mining activities are being marked and

enclosed herewith as Annexure-A/1.

. That, the respondent number 01, with the ill intention of hiding
the illegal mining activity has started issuing fake and fabricated
Transit Passes (TP) which are edited to seem to be the Transit
Passes of the respondent number 01 however a mere inspection of
the TP number reveals that the TP number relates to a different
vehicle, at a different location, for a different material. A copy of the
Invoice mentioning the TP number and the search report of the TP

Number are collectively marked and enclosed herewith as

Annexure-A/2.

. That, the respondent number 01 has been mining illegally without
the permissions and consent of the authorities concerned and is
causing soil degradation, soil erosion, air and water pollution and
at the same time is encroaching upon the lands that are not
allotted to the respondent number 01 and is instead encroaching
upon private and government land for the purpose of illegal mining

thereby causing great harm to the environment and at the same
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time, in order to hide the activity, the respondent number 01 is

fabricating fake transit passes which is unlawful.

C. Grounds:

1. Because, the grant of a mining lease does not in itself grant any
right of mining on the area concerned which is clearly mentioned

in the mining lease document in the following words:

“SgHIfed @7 I, g aEfd gyee wT # TE &
FeafAer @i qa T 3 AT aF )

2. Because, the land allotted to the respondent number 01 is
extremely close, rather adjacent, to the land belonging to the

applicant herein and the respondent number 01 has encroached

upon the applicant’s and the government’s land.

3. Because, the respondent number 01 is mining without any regard

to the environment and is thereby causing irreparable harm to the

environment of the area concerned.

Because, the respondent number 01 has issued fabricated TPs to
hide the illegal mining activity conducted by the respondent
number 01 which shows that the respondent number 01 has a

malafide intention and knowledge of the illegality of the mining

thereof.

PRAYER
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The applicant therefore most respectfully prays that this Hon’ble

Tribunal may most graciously be pleased:

1. To direct the respondent number 01 from conducting illegal
mining on the land in question.

2. To impose heavy compensation against the environmental harm
caused and hence for the restoration of the environment.

3. Any other suitable relief deemed fit in the facts and
circumstances of the case may also be granted together with the
cost of this application which will be pertinent in the interest of

justice.

Bhopal o

Date: .10.2024
Applicant

P

Counsel for the Applicant

C-304, Block - B

Mahadev Parisar Apartments, Shivaji Nagar
Bhopal, Madhya Pradesh — 462016

Mo. 7987165119

VERIFICATION

I, Ravi Kumar Meena, S/o Mool Chand Meena, age about 30 years,
resident of MLA ki Dhani Sonad, th-Ramgarh Pachwara Barh Barwa
Dausa, Rajasthan do hereby verify that the contents of paras 01 to 06
are true to my personal knowledge and paras 01 to 04 believed to be

true on legal advoce and that | have not suppressed any material fact.

Date W
Place -

Applicant
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
CENTRAL ZONAL, BENCH AT BHOPAL
Original Application 235 /2024

IN THE MATTER OF:

APPLICANT: Ravi Kumar Meena
//VERSUS//

RESPONDENT: M/S DG Bundelkhand Granite LLP and
Others

AFFIDAVIT

; #\Ravi Kumar Meena, S/o Shri Moolchand Meena, age about 30
f \
|* \ ¥ Jvedrs, R/o - MLA ki Dhani Village - Sonad Tehsil -Ramgarh Pachwara

\t 6% ‘
Wérwa Dausa, Rajasthan & applicant in this original application do

hereby state on oath as under:-

1. That, I am the Applicant in the instant original application and as
such I am well versed with the facts of the case and therefore
competent to swear this affidavit.

2. That the accompanying memorandum of original application has
been drafted and filed in accordance with my instructions and I
have understood the same.

3. That, the contents of this affidavit are true to my knowledge and on
the basis of information received and documents available with me.

jLS)
Deponent

r\j-Q'— VERIFICATION
2 %Hl\ Vﬂ )"
avi Kumar M;?Slla above named deponent do hereby verify that

- 't%’ﬁ‘ﬁ”gar ,to 3 of above afﬁdav1t are true to my personal
& R T 1Y "' Gy eg‘j Verified and signed on ]?7 Day of Oct 2024 at Bhopal

& . : R ﬂ()o()"-\
A W WA B wEwr | ﬂw“(
Deponent

m ) \
VY Ajen e
yoif e o & f6 e f7

XN T W g, r |DENT|F|ED BY ME
A 7| T W A 2800
IeT W TR sk fom T

TR

A
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
CENTRAL ZONAL, BENCH AT BHOPAL
Original Application 235 /2024

IN THE MATTER OF:
APPLICANT: Ravi Kumar Meena
//VERSUS//
RESPONDENT: M/S DG Bundelkhand Granite LLP and
Others
LIST OF DOCUMENTS
Sr. Particulars Annexure Pg. No.
No.
1 | Time-stamped photographs of the A/l [9-15
mining activities
2 | A copy of the Invoice mentioning the A/2
TP number and the search report of ¢ -36
the TP Number

7
Place: Bhopal %& —

Date: '\\« 10.2024 Counsel for the Applicant
C-304 Block - B

Mahadev Parisar Shivaji Nagar

Bhopal Madhya Pradesh -462016

Mo.798716519
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‘ r Invoice No. Dated
DG BUNDELKHAND GRANITE LLP
1st Floor, Chetak Complex, Zone-2 IN\( NO 18 23-Jun-2024
Maharana Pratap Nagar, Bhopal, M P Delivery Note Mode/Terms of Payment
23AA0FD9615Q1ZR Driver- Dhanraj, vehicle no, RJ25GA638 CHEQUE
'Supplier's Ref. Other Reference(s)
'Buyer | Buyer's Order No. Dated
IMPEX INDIA ‘
17/1,18/2,, NEAR UNIVERSAL GLOBAL Despatch Document No. Dated
KISHANGARH Despatched through Destination
BY ROAD KISHANGARH
Terms of Delivery
HDFC BANK

'Alc no. 50200073179540
IFsc code. HDFC0003642

Description of Goods Quantity Rate per Amount
270 X 170 X 80 10.640 Ton 1,150.00 Ton 12,236.00
HSN CODE. 2516 ‘
260 X 180 X 75 10170 Ton 1,150.00 Ton 11,695.50
HSN CODE. 2516
250 X 140 X 68 16.900 Ton 1,150.00 Ton 7,935.00
HSN CODE. 2516
290 X 145X 75 9.140 Ton 1,150.00 Ton 10,511.00
HSN CODE. 2516
275X 95X 80 6.060 Ton 1,150.00 Ton 6,969.00
HSN CODE. 2516
49,346.50
OUT PUT IGST 12| % 5,921.58
-  Total 2910Ton | 55268.08
Amount Chargeable (in words) E.&O.E
Rs. Fifty Five Thousand Two Hundred Sixty Eight
and Eight paise Only

Buyer's Local Sales Tax No. : 0BAAGFI6909Q1ZN
Declaration
We declare that this invoice shows the actual price of the

goods described and that all particulars are true and
correct.

for DG BUNDELKHAND GRANITE LLP

| Authorised Signatory
This is a Computer Generated Invoice
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[
| E-Way Bill No:

E-Way Bill Date:

— —

‘ Generated By:

, =

' Valid From:

=

Valid Until:

6017 4321 7104

23/06/2024 11:48 AM

23AAO0 FD961 5Q1ZR - DG Bundelkhand Granite LLP

23/06/2024 11:48 AM [675Kms]

27/06/2024

Part-A

GSTIN of Supplier

23AA0FD9615Q1ZR,DG Bundelkhand Granite LLP

Place of Dispatch

Bhopal, MADHYA PRADESH-462011

| GSTIN of Recipient

08AAG FI690 9Q1ZN ,IMPEX INDIA

| Place of Delivery

KISHANGARH,RAJASTHAN-305801




I

|

|
|| Value of Goods | 55268.08 18
| - | - : —
| | |
|| HSN Code 2516 - (+4)
| I L N
| ‘ Reason for Transportation Outward - Supply
\“¥7 a V ) ]
| Transporter
I e . B o S
Part-B
S — | - ‘ R | = W S
Vehicle / Trans l 1 | CEWB No. Multi Veh.Info
Mode | From | Entered Date ' Entered By |
Doc No & Dt. 1 \ | (i any (if any)
| — — — — e —
I = — 1{ | et
Road <RJ25GA6338 & 124 & 23/06/2024 \ Bhopal ‘ 23/06/2024 11:48 AM ' 23AAOFD9615Q1ZR [= J

601743217104

Note™: If any discrepancy in information please try after sometime.
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ElectronicTransitPass(eTP)

1. ThiseTPisvalid,forTransportationofdeclaredMineralQTYonthedate&timeissuedfor.
2. TheVehicleregisteredwithMRDforMineralTransportation&forwhichthiseTPisgenerated,mayonlybeusedforthetransportationofihespecific dMineral QTY.

3. ItismandatorytocarrytheeTPwiththeVehicleduringtransportationofmineral.

() LeaseDetails&MineralQTY tobeTransported:

¢TPN0:2400523026 | Date& TimeofTransportation:23/06/202411:25AM

QLID:9878, District: SAGAR, Tehsil: SHAHGARH, Village: BHARATPUR | Area1.000Hect

Lessee: ABHISHEK THA KUR-SHRIANGA DSINGHTHAKUR-BARACHAURAHABANDADISTT-SAGAR

SubLessee:

Mineral:FlagStone | subMincral:FlagStone [ Grade: FlagStoneOtherColorfor Tiles/Ceiling
| MineralQTY:17CubicMeter
|  Purpose:Sale Buyer'sDetails:IMPEX INDIA
| LoadingFrom: BHARATPUR(SAGARMP) | DestinationTo: KISHANGARH(RAJ.) RouteDetails/Via:
; JHANSISHIVPURIKISHANGARH
|  Distance(Approx):67SKM, TravelingDuration(Approx):48:40Hrs

TPGeneratedon:23/06/202411:17AM TPValidUpto:29/06/20247:39:00AM

® DetailsofRegisteredVehicle:

[ VehideNo:RJI25GA6338 | CanierType Truck | LoadCapacity(inTonne).41.6
| RegisteredwithRTO:SAWAIMADHOPUR State: RAJASTHAN
OwnerName&Address: IMTIYAZKKHAN-VILLAGERASOOLPURAGAMBHIRAMALARNADOONGARSAWAIMADHOPUR
RegisteredwithMRDDistrict: KATNI |MRDRegistraionﬂ)No:33799/l(ATNI2019 IDat::l7/0712021
PointstobeNoted
Theaut of T" /becheck ”mﬁcdﬁmﬂxwhmﬂb&wmeﬂwwmjmpmm)wsmmmom
- Odndmgs (htoﬂhsqu.mtyspea MMHMTPMMWWWMWWLmMm\mM llegalMining, 11
‘ransportationd. Storage Rules2006 201 2,allthe Vehiclesengage d/beingusedformineraltransportationarerequiredtobere gisteredwith MR DforMineral Transportation. Theprocedureof Vehicle Re s
® nmanssunplc&" hicleRegi beob “')NLINEﬁund\:Otﬁcmlwcbmc(WWW ckhanij. mp.gov.in)ofthedepartment.

*  Itismendatorytocamyoutthedox “"' icRegi ththevehi cleduringiransportationofmineral. OverloadingaVehicleisagainstthetransportationrules. Usethe Ve hicletotransportthe MineralQuan
msl.oodmgmpncny ThcAmoumdﬁxbodcdnnmrdQTY mdudcsRnyalty,DMF,NMEdelrmneTmﬂlcchfutblcm =

spe

NATIONAL
N ,INPORNV\'K‘-
CENTRE




Electronic Transit Pass(eTP)

1. This eTP is valid, for Transportation of declared Mineral QTY on the date & time issued for.
2. The Vehicle registered with MRD for Mineral Transportation & for which this €TP is generated, may only be used for
the transportation of the specified Mineral QTY.

3. It is mandatory to carry the eTP with the Vehicle during transportation of mineral.

(A)Lease Details & Mineral QTY to be Transported:

eTP No: 2400523026 lDate & Time of Transportation: 25/05/2024 8:00PM

MLID: 1332, District: JABALPUR, Tehsi: SIHORA , Village: AGARIYAA | Area: 20.234 Hect

Lessee: ANAND MINING CORPORATION-SHANTI BHAVAN,PATHAK WARD, KATNI

Sub Lessee:

Mineral: Iron Ore |Slb Mineral: Hematite ‘Grade: Below 55% Fe

Mineral QTY: 49.9 Tonne

Purpose: Sale to Stock Buyer's Details: SYNA STEEL PRIVATE LIMITED

Loading From: AGARIYA(JABALPUR,MP ) |Destination To: PARAKHEDA(JABALPUR,MP ) [Route Details/Via:
GHUGHRI**

Distance(Approx): 03 KM, Traveling Duration(Approx): 0:06 Hrs

€TP Generated on: 25/05/2024 7:52PM &e‘l’P valid Upto: 25/05/2024 8:36:00 PM

(B)Details of Registered Vehicle:

Vehicle No: MP21H1232 l Carrier Type: Truck [ Load Capacity(in Tonne): 13.9
Registered with RTO: KATNI State: MADHYA PRADESH

Owner Name & Address: M/S NIRMALA MINERALS-PATHAK WARD KATNI

Registered with MRD District: KATNI [MRD Registraion ID No: 49832/KATN/2016 [pate: 25/07/2016

Points to be Noted:

= The authenticity of an eTP may be checked/verified from the website of the department(www.ekhanij.mp.gov.in) using its unique eTP NO.

= The required Mineral quantity is booked in advance by paying Royalty & Other charges.Out of this quantity specified mineral is transported
against eTP.

= In reference to the gazette notification,issued by the Mineral Resource Department(MRD),GoMP for Prevention of Illegal Mining,lllegal
Transportation & Storage Rules 2006 dated 6th April 2012,all the Vehicles engaged/being used for mineral transportation are required to be
registered with MRD for Mineral Transportation.

s The procedure of Vehide Registration is simple & Vehide Registration may be obtained ONLINE from the Official
website(WWW.ekhanij.mp.gov.in) of the department.

= It is mendatory to carry out the documents of Vehicle Registration,with the vehicle during transportation of mineral.

= Overloading a Vehide is against the transportation rules. Use the Vehicle to transport the Mineral Quantity as per its loading capacity.

= The Amount paid for booked mineral QTY, includes Royalty, DMF,NMET and Income Tax as applicable for the Lease.

NATIONAL
INFORMATICS
CENTRE




'DG BUNDELKHAND GRANITE LLP
1st Floor, Chetak Complex, Zone-2
'Maharana Pratap Nagar, Bhopal, M P
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| Invoice No.

INV NO 22
Delivery Note

Dated

8-Jul-2024

Mode/Terms of Payment

23AAOFD9615Q1ZR | Driver-salaam, vehicle no, RJ25GB6I38 BANK
Supplier's Ref. Other Reference(s)
| Buyer Buyer's Order No. Dated
DIYA GRANITE
PLOT NO. 57, GRAM Despatch Document No. Dated
RAHIMPURA, MAKRANA ROAD 22 8Jul-2024, 8-Jul-2024, 8-Jul-2024
TEHSIL KISHANGARH, Despatched through ' Destination
BY ROAD KISHANGARH
Terms of Delivery
HDFC BANK
Alc no. 50200073179540
ifsc code. HDFC0003642
Description of Goods Quantity Rate | per Amount
240 X 140 X 90 8.769 Ton 1,150.00 Ton 10,084.35
HSN CODE. 2516
270 X125 X 75 7.339 Ton 1,150.00 Ton| 8,439.85
HSN CODE. 2516
245X 85X 80 4.831 Ton 1,150.00 Ton 5,555.65
HSN CODE. 2516
275 X95X 70 5.301 Ton 1,150.00 Ton 6,096.15
HSN CODE. 2516 |
260 X 120 X 85 17.690 Ton 1,150.00 Ton 8,843.50
HSN CODE. 2516
285X 135X 70 7.809 Ton 1,150.00 Ton 8,980.35
HSN CODE. 2516
47,999.85
OUT PUT IGST 12 % 5,759.98
S  Total 41.739 Ton ~ 53,759.83
Amount Chargeable (in words) E.&O.E

Rs. Fifty Three Thousand Seven Hundred Fifty Nine

and Eighty Three paise Only

Buyer's Local Sales Tax No. : 08AAOFD0009Q125

Declaration

We declare that this invoice shows the actual price of the
goods described and that all p:

| correct.

articulars are true and

for DG BUNDELKHAND GRANITE LLP

This is a Computer Generated Invoice

Authorised Signatory
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e-Way Bi"

E-Way Bill No: 6517 5024 6068

E-Way Bill Date: - 08/07/2024 04:55 PM _ -

Generated By: - 23AA0 FD961 5Q1ZR - DG Bundelkhand Granite LLP

Valid From: 08/07/2024 04:55 PM [675Kms]

Valid Until: 12/07/2024

Part-A

_G‘STIN of Supplier 23AAOFD9615Q1ZR,DG Bundelkhand Granite LLP

Place of Dispatch - Bhopal, MADHYA PRADESH-462011 a
;STIN of Recipient' - 08AAO FD000 9Q1Z5 ,DIYA GRANITE ) - |

Place of Delivery

KISHANGARH,RAJASTHAN-305801



- 23 7
|
Document No. 22 i ‘
S o ; |
Document Date 08/07/2024 i
|
Transaction Type: Regular :
Value of Goods 53759.83
{| HSN Code 2516 - (+5)
| Reason for Transportation Outward - Supply
| Transporter
Part-B
Vehicle / Trans CEWB No. Multi Veh.Info
' Mode From Entered Date Entered By 1
Doc No & Dt. ' (if any) (if any)
Road RJ25GB6338 & 134 & 08/07/2024 Bhopal | 08/07/2024 04:55 PM 23AA0FD9615Q1ZR - -

651750246068

Note*: if any discrepancy in information please try after sometime.
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ElectronicTra nsitPass(eTP)

1. ThiseTPisvalid,forTransponationoﬁieclaredMineralQTYonthedate&timeiSsuedfor.

% TthchiclcmgistcrcdwithMRDfurMincnITnmponmon&forwhichlhiscTPisgcnented,mlyonlybcus:dfonhctnnsportztionoﬂhcsp:ciﬁedMinmI

3 ltismndatonltocamhceTPwithtthehicledurmgtransportntionoﬁnineral.

A LeaseDeuiIs&MineralQ"IYtobeTransported:

| eTPN0:2410066722

Date&TimeofTransportation: 08/07/202404:02PM

;Stoekliﬁnozllsl,Dislﬁet:SAGAR,Tehs’l:SHAHGARH,Vil]age:

I Area:0.00Hect

Lessee: BALAJIAGENCY-SHRIRAMSINGHLODHI-

INDRAGANDHIWARDBANDADISTTSAGAR

SubLessee:

Mineral:FlagStone SubMineral: FlagStone | Grade:FlagStoneOtherColorforTiles/Ceiling
MineralQTY:17CubicMeter

Purpose:Sale Buyer'sDewsbDIVA GRANITES

LoadingFrom: GRAM UJNETHI TAHSIL DestinationTo: KISHANGARH(RAJ) RouteDetails/Via:

SHAHGARH KHASRA NO-484/2,485

JHANSISHIVPURIKOTAKISHANGARH

AREA-0.190 H(SAGAR,MP)
Distance(Approx):668 KM TravelingDuration(Approx):48:00Hrs
€TPGeneratedon:08/07/20243:57PM eTPValidUpto:14/07/20247:39:00AM

(B) DetailsofRegisteredVehicle:

VehicleNo:RJ25GB6338 | CamierType TRUCK | LoadCapacity(inTonne).40.6

RegisteredwithRTO:BHARATPUR State: RAJASTHAN

OvncrNamegAdiress IMTIYAZ KHAN-VILLAGE RASOOLPURA GAMBHIRA MALARNA DOONGAR SAWAI MADHOPUR

RegisteredwithMRDDistrict: SHIVPURI | MRDRegistraionIDNo:415751/SHIV/2023 | Date:04/0512023
PointstobeNoted:

. Wﬁmwmy‘ : ‘Inrij{wriLfnedi‘rL hewebsi ﬂhedepnmnlmt( wwwe!dnm;npgovlr:d)mmgmmnqmm

TP Inrek &

VP gRoyalty&Oth ges. Outof thisq
A aeh eralR 63

o 2012All "u'»u "; A 46 Jt

#(MRD)
iredioberegisteredwihMR DfocMineral Ty

NLINE fromtheOfficial website(WWW.ekhanij. mp.gov.in)ofthedepartment.

o Aol aor
s b d: v

onofimineral Overloads

theMi 1

rylocarr
t the transporiationrules. Usethe Vehicl
Ouss: foad :

P
A TS
s Q TheA

bookedmineral QTY, includesRoyalty, DMF,NMETandl

g-ap i L

~
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Minacyh Besayrcos Degucimeat, Govt. Of Madhya Fradesh

Electronic Transit Pass(eTP)

1. This TP is valid, for Transportation of declared Mineral QTY on the date & time issued for.
2. The Vehicle registered with MRD for Mineral Transportation & for which this €TP is generated, may only be used for
the transportation of the specified Mineral QTY.

3. It is mandatory to carry the eTP with the Vehicle during transportation of mineral.

| (A)Lease Details & Mineral QTY to be Transported:

_eTP No: 2410066722 |Date & Time of Transportation: 12/04/2024 9:10PM
_ Stockist ID: 574,  Districc: ANUPPUR,  Tehsil: ,  Village: -- | Area: 0.00 Hect

Lessee: SARASWATI MINING AND CRUSHING-SHRI JAI PRAKASH SHIVDASANI-PARSELKALA TEHSIL
PUSPRAJGARH DIST ANUPPUR

Sub Lessee:

Mineral: Gitti |sub Mineral: Gitti grade:

{ _Mineral QTY: 22 Cubic Meter

Purpose: Sale Buyer's Details: JHAJHARIA NIRMAN LTD

Loading From: VILLAGE-PARSELKALA, TEHSIL- Destination To: Route Details/Via:
PUSPRAJGARH, DISTT. ANUPPUR, KHASRA NO. PENDRA(GAURELA PENDRA RAJENDRAGRAM TO
529, 530 AREA 1.336 HA.(ANUPPUR,MP ) MARWAHI,CH ) PENDRAROAD

Distance(Approx): 100 KM, Traveling Duration(Approx): 3:20 Hrs

€TP Generated on: 12/04/2024 9:04PM eTP Valid Upto: 13/04/2024 1:30:00 AM

(B)Details of Registered Vehicle:

Vehicle No: CG31B2629 l Carrier Type: Dumper l Load Capacity(in Tonne): 20.5
Mﬁwlwm RTO: GAURELA-PENDRA- State: CHATTISGARH

Owner Name & Address: RAMCHARAN JAISWAL-C/0O GOVIND LAL GURJAR, HOUSE NO 172/02 BADHKHA TOLA,
TARAI GAON PENDRA ROAD PAKARIA, GAURELA-PENDRA-MARWAHI, CHHATTISGARH-495117

Registered with MRD District: ANUPPUR [MRD Registraion ID No: 454639/ ANUP/2024 Date: 15/03/2024

Points to be Noted:

= The authenticity of an TP may be checked/verified from the website of the department(www.ekhanij.mp.gov.in) using its unique eTP NO.

s The required Mineral quantity is booked in advance by paying Royalty & Other charges.Out of this quantity specified mineral is transported
against eTP.

s In reference to the gazette notification,issued by the Mineral Resource Department(MRD),GoMP for Prevention of Illegal Mining,Illegal
Transportation & Storage Rules 2006 dated 6th April 2012,all the Vehicles engaged/being used for mineral transportation are required to be
registered with MRD for Mineral Transportation.

s The procedure of Vehide Registration is simple & Vehicle Registration may be obtained ONLINE from the Official
website(WWW.ekhanij.mp.gov.in) of the department.

= It is mendatory to carry out the documents of Vehicle Registration,with the vehicle during transportation of mineral.

= Overloading a Vehide is against the transportation rules. Use the Vehicle to transport the Mineral Quantity as per its loading capacity.

= The Amount paid for booked mineral QTY, includes Royalty,DMF,NMET and Income Tax as applicable for the Lease.
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23AA0FD9615Q1ZR

Buyer

RAHIMPURA, Ajmer,

DG BUNDELKHAND GRANITE LLP
1st Floor, Chetak Compr'x, Zone-2
Maharana Pratap Nagar, Bhopal, M P

MANGALMURTI STONEX
KHASRA NO. 192, PLOT NO. 13

Rajasthan,

26

Invoice No.

INV NO 24

Delivery Note

Drive- lala ram, vehicel no, RJ23GB9738
Supplier's Ref.

Buyer's Order No.
Despatch Document No.

24
Despatched through

Dated
19-Jul-2024

'1
?
Mode/Terms of Payment |
1

Other Reference(s) i
\
\

|

Dated

Dated
19302024, 19-Juk- 2024, 19-Juk 2024
Destination

\
|

_ |kisHaNGaR |
Terms of Delivery ‘
hdfc bank
alc no. 50200073179540
IFSC CODE. HDFC0003642
| |
| Description of Goods Quantity Rate |per Amount ‘
280 X 140 X 85 9.628 Ton 1,050.00(Ton 10,109.40
HSN CODE. 2516
1250 X 150 X 100 10.875Ton 1,050.00| Ton 11,418.75
| HSN CODE. 2516
|258 X 170 X 100 12571 Ton 1,050.00| Ton 13,199.55
. HSN CODE. 2516
250 X 110 X 105 8.372 Ton 1,050.00(Ton 8,790.60
w HSN CODE. 2516
| 43,518.30
OUT PUT IGST 12|% 5,222.20
- B |
s Total | 41.446 Ton 48,740.50
Amount Chargeable (in words) E.&0.E

Rs. Forty Eight Thousand Seven Hundred Forty and

Fifty paise Only

|
|

|

| Buyer's Local Sales Tax No. : 08BABLFM7868E1ZP

Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

correct.

This is a Computer Generated Invoice

“for DG BUNDELKHAND GRANITE LLP

Authorised Signatory
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e-Way m=_t
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E-Way Bill No:

6317 5532 1926

E-Way Bill Date:

19/07/2024 04:04 PM

Generated By: 23AA0 FD961 5Q1ZR - DG Bundelkhand Granite LLP
Valid From: 19/07/2024 04:04 PM [688Kms]

| Valid Until: 23/07/2024

I e :
Part-A

GSTIN of Supplier

23AAO0FD9615Q1ZR,DG Bundelkhand Granite LLP

Place of Dispatch

Bhopal, MADHYA PRADESH-462011

GSTIN of Recipient

08ABL FM786 8E1ZP ,MANGALMURTI STONEX

Place of Delivery

RAHIMPURA,RAJASTHAN-305815

Document No.

24

‘Qocument Date

.

19/07/2024 m
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Transaction Type: Regular
Value of Goods 48740.5
HSN Code 2516 - (+3)
Reason for Transportation Outward - Supply
Transporter
ﬁ
Part-B w
N
¥
Vehicle / Trans CEWB No. | Multi Veh.Info v |
Mode From Entered Date Entered By “
Doc No & Dt. (I any) (If any) I
1
Road |RJ23GB9738 & 140 & 19/07/2024 Bhopal | 19/07/2024 04:04 PM 23AA0FD9615Q1ZR - - k _

631755321926

Note*: If any discrepancy in information please try after sometime.
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ElectronicTransitPass(eTP)

1. Thisﬂ‘Pis.valid,foﬂhnspoﬂntionofdeclaredMinleTYont.hedatc&timeissuedfor.
2 TheVelicleregisieredwitt MRDforMincraTransportationd forwhichthiscT Pisgenerated mayonlybeusedforthetransportationofihespecifie MienlQTY.

3. ItismandatorytocarrytheeTPwiththeVehicleduringtransportationofmineral.

() LeaseDetails&MineralQTYtobeTransported:

¢TPNo:2401026531 I Date&TimeofTransportation: 19/07/202403:40AM

QLID:9878 District: SAGAR, Tehsil: SHAHGARH, Village: BHARATPUR [ Arca:1.000Hect

Lessee: ABHISHEKTHA KUR-SHRIANGADSINGHTHA KUR-BARACHA URAHABANDADISTT-SAGAR

SubLessee:

Mineral: FlagStone | subMineral:FlagStone [ Grade: FiagStoneOtherColorfor Tiles/Ceiling

MineralQTY: 16CubicMeter

Purposc:Sale Buyer'sDetails:DG BUNDELKHAND GRANTTE LLP BHOPAL

LoadingFrom: BHARATPUR(SAGAR,MP) | DestinationTo: KISHANGARH(RAJ.) RouteDetails/Via:
JHANSISHIVPURIKISHANGARH

Distance(Approx):675KM, TravelingDuration(Approx):48:40Hrs

€TPGeneratedon:19/07/202403:35AM eTPV-IidUpto:26107/20247:39:Mm

@) DetailsofRegisteredVehicle:

VehicleNo:RJ23GB9738 | CarrierType: Truck | LoadCapacity(inTonne).40.4
RegisteredwithRTO:ALWAR State: RAJASTHAN
OwncrName&Addresss HETRAM YADAV- TAWAR KE PASS MACHARI
RegisteredwithMRDDistrict: KATNI l MRDRegistraionIDNo:430715/KATN/2023 lDate:3ll08I2023
PointstobeNoted:
ThumhamatyofaneTPmaybc checked/verifiedfromthe websiteofthe departme nt(www.ekhanij. mp.gov.in)usingitsuniquee TPNO.The
9 quantityisbookedinadvancebypayingRoyalty:
Othercharges Outofthisquantitysp poeieirEMTRl e ot fovion ol yileMi el ResotochDepmuncal(MRL) COMPRRRR GO RIS SmnE I
* alTransportation& StorageRules2006dated6thApril2012 allthe Vet d/bei dfo itra iredtoberegisteredwithMR DforMincral T ransportation. Theprocedureof VehicleRegis

- tranomssnmplc&Vch:clech;stmonmaybcobtaxnchNLlNEfromtheOﬂiculmbsne(WWW ekham; mp., gov m)oﬁhcdepanmem

- 1 P tthed fVehicleRegi withthevehicleduri % 1 OverloadineaVehiclei . Jes Usethe Vehich Mi ityaspy

mslondmgcapmtyThcAmounrpudforM' dmi 1QTY, includ “""-"yDMF NMEdelumchlxaslppucablefomecasc

- we } NATIONAL
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Electronic Transit Pass(eTP)

1. This €TP is valid, for Transportation of declared Mineral QTY on the date & time issued for.
2. The Vehicle registered with MRD for Mineral Transportation & for which this €TP is generated, may only be used for
the transportation of the specified Mineral QTY.

3. It is mandatory to carry the eTP with the Vehicle during transportation of mineral.

(A)Lease Details & Mineral QTY to be Transported:

eTP No: 2401026531 |[Date & Time of Transportation: 18/07/2024 12:05PM

QLID: 8586, District: MANDSAUR, Tehsil: MANDSAUR , * Village: DHALAUDHAA REL | Area: 1.000 Hect
Lessee: LAXMINARYAN PATIDAR-SHRI DEVRAM PATIDAR-DALODA RAIL

Sub Lessee:

Mineral: Gitti |sub Mineral: Gitti lrade:

Mineral QTY: 9.69 Cubic Meter

Purpose: Sale Buyer's Details: JUJHAR LAL

Loading From: DALODA RAIL(MANDSAUR,MP ) [Destination To: ARNOD(PRATAPGARH,RJ ) RROCl;tAe I;DEtaHSNla:
Distance(Approx): 40 KM, Traveling Duration(Approx): 1:20 Hrs

TP Generated on: 18/07/2024 11:48AM eTP Valid Upto: 18/07/2024 1:55:00 PM

: (B)Details of Registered Vehicle:

| Vvehicle No: MP14HC0360 . I Carrier Type: Truck l Load Capacity(in Tonne): 13.652

|

| Registered with RTO: MANDSAUR State: MADHYA PRADESH

| Owner Name & Address: M/S KRISHNA STONE CRUSHER-DALAUDA RAIL MANDSAUR

" Registered with MRD District: MANDSAUR [MRD Registraion ID No: 238235/MAND/2019 [pate: 31/05/2019

Points to be Noted:

= The authenticity of an eTP may be checked/verified from the website of the department(www.ekhanij.mp.gov.in) using its unique eTP NO.
The required Mineral quantity is booked in advance by paying Royalty & Other charges.Out of this quantity specified mineral is transported
against eTP.
In reference to the gazette notification,issued by the Mineral Resource Department(MRD),GoMP for Prevention of Illegal Mining,Illegal
Transportation & Storage Rules 2006 dated 6th April 2012,all the Vehicles engaged/being used for mineral transportation are required to be

registered with MRD for Mineral Transportation.
= The procedure of Vehicle Registration is simple & Vehicle Registration may be obtained ONLINE from the Official

website(WWW.ekhanij.mp.gov.in) of the department.
= It is mendatory to carry out the documents of Vehicle Registration,with the vehicle during transportation of mineral.
Overloading a Vehidle is against the transportation rules. Use the Vehicle to transport the Mineral Quantity as per its loading capacity.

= The Amount paid for booked mineral QTY, includes Royalty, DMF,NMET and Income Tax as applicable for the Lease.
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DG BUNDELKHAND GRANITE LLP Invoice No. Dated
[ 1st Floor, Chetak Complex, Zone-2 INV NO 27 | 28-Jul-2024
'Maharana Pratap Nagar, Bhopal, M P Delivery Note Mode/Terms of Payment
1‘ 23AA0OFDZ615Q1ZR Driver-naresh, vehicle no, RJ05GB6338 BY ROAD
\ Supplier's Ref. | Other Reference(s)
ﬁauﬁ o Buyer's Order No. Dated
'MANGALMURTI STONEX 7
|KHASRA NO. 192, PLOT NO. 13 Despatch Document No. Dated
|RAHIMPURA, Ajmer, Rajasthan, 27 28Juk2024, 28-Jul- 2024, 8-k 204
§ Despaltched through Destination

'BY ROAD | KISHANGARH

| Terms of Delivery

HDFC BANK

A/no. 50200073179540

1 ifsc code. HDFC0003642

l

Description of Goods Quantity Rate |per| Amount
240 X 120 X 85 7.099 Ton 1,100.00| Ton 7,808.90
HSN CODE. 2516
250 X120 X 75 6.520 Ton 1,100.00| Ton 7,172.00
HSN CODE. 2516 ‘
235X 100 X 95 6.470 Ton 1,100.00 Ton 7,117.00
HSN CODE. 2516 '
200 X 125 X 95 6.880 Ton 1,100.00| Ton 7,568.00
HSN CODE. 2516 |
240 X 120 X 95 7930 Ton 1,100.00 Ton 8,723.00
. HSN CODE.2516 .
260 X 95 X 100 7460 Ton 1,100.00 Ton 7,876.00
HSN CODE. 2516 1
46,264.90
OUT PUT IGST 12| % 5,551.79
Total | 42,059 Ton 51,816.69
' Amount Chargeable (in words) E.&0.E
Rs. Fifty One Thousand Eight Hundred Sixteen and
' Sixty Nine paise Only

Buyer's Local Sales Tax No. : 0BABLFM7868E1ZP

e

Declaration ' for DG BUNDELKHAND GRANITE LLP
| We declare that this invoice shows the actual price of the
| goods described and that all particulars are true and

BOmoeL N _ Authorised Signatory

This is a Computer Generated Invoice
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~ e-Way Bill
u] doela [m]

F........ﬂ
(8]

E-Way Bill No:

6017 5933 0338

E-Way Bill Date:

28/07/2024 06:45 PM

Generated By:

23AA0 FD961 5Q1ZR - DG Bundelkhand Granite LLP

Valid From:

28/07/2024 06:45 PM [688Kms]

Valid Until:

01/08/2024

Part-A

GSTIN of Supplier

23AAOFD9615Q1ZR,DG Bundelkhand Granite LLP

Place of Dispatch

Bhopal, MADHYA PRADESH-462011

GSTIN of Recipient

08ABL FM786 8E1ZP ,MANGALMURTI STONEX

Place of Delivery

RAHIMPURA KISHANGARH,RAJASTHAN-305815

Document No.

27

Document Date

28/07/2024




T
Transaction Type: 'Regular
Value of Goods 51816.69
A i
HSN Code 2516 -(+5)
Reason for Transportation Outward - Supply
leillv}.lﬁ —— e
' Transporter
|
|Part-B
| ]
I
I Vehicle / Trans CEWBNo. | MultiVehinfo
' Mode From Entered Date Entered By v
|| ' Doc No & Dt. (If any) (I any)
__ | !
Aﬂ |Road | RJO5GB6338 & 147 & 28/07/2024 Bhopal | 28/07/2024 06:45 PM 23AA0FD9615Q1ZR - -
L
601759330338

Note*: If any discrepancy in information please try after sometime.
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Mimosvah Besaurvecs Dagisimenh Gavs OF Madhya Fradeah
ity e R, asyY arE

ElectronicTransitPass(e1P)

1 ThiseTPisvalid,forTransponalionofdeclaredMineraIQTYomhedatc&timeissuedfor‘

) TeVehiclaegistredwiaMRDfoMinrlTrasportaionforvbichise TPisgencrated mayonybeasedfortheransporiationoftiespecfi dMineralQTY.

3 ltismxndator_wocarryﬂ'iee'l'PwithlheVehicleduringtransponationoﬁnincral

LeaseDetails& MineralQTYtobeTransported:

¢TPN0:2401026540 J Date&TimeofTransportation:28/07/202406:30AM

QLID:9878, District:SAGAR, Tehsil: SHAHGARH, Village: BHARATPUR | Arca:1.000Hect

Lessee: ABHISHEKTHAKUR-SHRIANGADSINGH THAKUR-BARACHAURAHABANDADISTT-SAGAR

SubLessee:

| Grade:FlagStoneOtherColorforTiles/Ceiling

Mineral: FlagStone | SubMineral: FlagStone

MineralQTY:17CubicMeter

Purpose:Sale BuyersDetais: DG BUNDELKHAND GRANTTE LLP BHOPAL

LoadingFrom: BHARATPUR(SAGAR,MP) DestinationTo: KISHANGARH(RJ.) RouteDetails/Via:
JHANSISHIVPURIKISHANGARH

Distance(Approx):1500KM TravelingDuration(Approx):100:00Hrs

¢TPGeneratedon: 28/07/202406:25AM ¢TPValidUpto:01/08/20247:39:00AM

DetailsofRegisteredVehicle:

VehicleNo:RJOSGB6338 [ CamierType:Truck | LoadCapacity(inTonne):40.2

RegisteredwithR TO: BHARATPUR State: RAJASTHAN

OwnciNeme&AddressIMTIYAZ KHAN-VILLAGE RASOOLPURA GAMBHIRA MALARNA DOONGAR SAWAI MADHOPUR

RegisteredwithMRDDistrict: SHIVPURI | MRDRegistraion[DNo:252585/SHIV/2019 [ Date:17/09/2019

PointstobeNoted:
TheauthenticityofancTPmaybechecl “vcnﬁcdﬁ......... bsitcofthe department( www.ckhanij. mp. gov.in)usingitsuniquec TPNO.The
requiredMineralquantityisbookedinadvanccbypayingRoyalty&

dmincralistrnsy spinsie TP Ioref theg Wwwmwm Wmm&ﬂegﬂ&lmngﬂ:g
= g i 1’ Vehi a2 d/bed o dformi ).
. momss:mplc&" hicleRegistrati ybeobtained ONLINEfromtheOfficialwebsi WWWekhmumpgovm)oﬁhedepan
. T TR i bickisaginetbetmeporuioomies scthc Vehic i
dingcapacity. The Amountpaidforbookedmineral QTY, mcludesRoylltyDMF,NMEdelncomeTamqphublcfoﬂheLuu . .
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Rosonsoes Repastmons, Gank O Medays Fradesh Khani J
aftrr ey REpn sl ue -

Electronic Transit pass(eTP)

date & time issued for.

1. This TP is valid, for Transportation of declared Mineral QTY on the .;
hich this €TP is generated, may only be used for |

2. The Vehicle registered with MRD for Mineral Transportation & for w
the transportation of the specified Mineral QTY.

~3. Tt is mandatory to carry the eTP with the Vehicle during transportation of mineral.

(A)Lease Details & Mineral QTY to be Transported:

eTP No: 2401026540
MLID: 1332, District: JABALPUR, Tehsil: SIHORA ,  Village: AGARIYAA

Lessee: ANAND MINING CORPORATION-SHANTI BHAVAN,PATHAK WARD, KATNI

[Date & Time of Transportation: 18/07/2024 11:50AM
I Area: 20.234 Hect

Grade: 45% to below

Sub Lessee:
|51% Fe

Mineral: Iron Ore Sub Mineral: Hematite

Mineral QTY: 40.79 Tonne

_ Buyers Detals: GEOMIN IRON MANUFACTURING PRIVATE LIMITED-
Purpose: Sale to Stock SHRI SANDEEP DAS GUPTA

Loading From: AGARIYA(JABALPUR,MP |Destination To: PARAKHEDA(JABALPUR,MP )

Route Details/Via: JHITI

)
Distance(Approx): 3 KM, eraveling Duration(Approx): 0:06 Hrs
1;:';9"":"'5“‘“ on: 18/07/2024 TP Valid Upto: 18/07/2024 12:26:00 PM

(B)Details of Registered Vehicle:

Vehide No: MP20ZG5477 ! Carrier Type: Dumper l Load Capacity(in Tonne): 16.037

Registered with RTO: JABALPUR State: MADHYA PRADESH
Owner Name & Address: BHAGWANDAS MAHESHWARI-BARGAWAN JABALPUR ROAD KATNI

Registered with MRD District: KATNI [MRD Registraion ID No: 430030/KATN/2023 bate: 23/08/2023

Points to be Noted:
= The authenticity of an €TP may be checked/verified from the website of the department(www.ekhanij i ing i
; nay X nij.mp.gov.in) using its unique eTP NO
= The required Mineral quantity is booked i i i i . ;
Ve e q ty 0l n advance by paying Royalty & Other charges.Out of this quantity specified mineral is transported
» In reference to the gazette notification,issued by the Mineral Resource De i
: partment(MRD),GoMP for P ini
Transportation & Storage _Rules 2006 dated 6th April 2012,all the Vehicles engaged/being used for mlneralntar\;er?;z:tgi ::Iegal Mmfng,lllegal
;:‘glstere:;ém MRD for Mineral Transportation. AR s
= The procedure of Vehicle Registration is simple & Vehicle Regi i i from
\Ir:gbsite(v:ww.ekhanij.mp.gov.in) e it L egistration may be obtained ONLINE the Official
is mendatory to carry out the documents of Vehicle Registration,with the vehicle duri i i
¢ carr ! / uring transportation of \
%‘:eefli\orra\gmngt a \{:hfnde is against the transportation rules. Use the Vehicle to transport the Mineral Quamit: a?l::rr ?ts loading capacil
unt paid for booked mineral QTY, includes Royalty, DMF,NMET and Income Tax as applicable for the Lease. by
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'

bl ddalaliid /o2

¢ 3STIN of the Recei r—— e
1 TaxPayer o Sl:sz:ﬁ Supplier | Supplier | Reverse | Tax | 16T | CGST SGST
l Numbe Invoice Date| Invoice | Charge |Rate
1j < OSAABCCO827H1ZY juf 23-02-24 e N m”’“—i’——'—ﬁ:
i QSAABCM2028E1ZX of 12 23}, 25, au0 N 12 % "“”“"’”5”“""—'—'5
31 0SAABCM2028E1ZX 1 03:24| 40,562.00 N[ 12] 486984 —t—g""¢
8t OSAABCM2028E1ZX ~[:03:24; 40,1400 Nl 12 482328 —o 0
‘v — < 14| 23-03-24| 41,681.00 Nl 12| 500172 ,_____Q__._.__--—-B
B gsiiss‘ét:;gizgg 12| 18-03-24] 41,118.00 NI 12| 493416 ———'—”0"‘””"'%"'_6
Ly 2l 8| 10-03-24| 40,096.00 N 12[ as11s2] O —
TT OSARECSE677GIZX al 26-02-24] 40,048.00 N| 12[ 480576 0 8
3 QBANECSGOTIGIX 7| 04-03-24] 40,039.00 N[ 12| 480468 0 e
3l 0BAAGCPO228CLZV 10{  15-03-24| 39,265.00| N 12| 471180 0 0
i _ 0BAAGCPO228C1ZV 13[  20-03-24 41,430.00 N 12| 497160 ) N
5 _ OSABSFASISOKIZX|  ,~ 6|  29-02-24] 41,057.00 N 12| 4,926.84 0 0
$3 _ OSAINPM271INIZU 3| 24-02-24 37,881.00 N[ 12| 454572 0 0
3§ _OSANPM271INIZU 1| 19-02-24 39,040.00 Nl 12| 4684.80 0 0
ial _ 24ABUFA4950G1Z9 5| 27-02-24| 40,816.00 N[ 12| 4,897.92 0 0
“2§ _ 0SAABCM2028E1ZX 1| 07-04-24 39,005.00 N| 12| 4,680.60 0 0
3} __OBAABCM2028E1ZX 2| 07-04-24| 39,875.00 N| 12| 4785.00 0 0
: :; 08AABCP2968A1ZL 8|  02-05-24| 39,101.00 N[ 12] 469212 0 - 20
"2 08AABCP2968AIZL 5| 15-04-24| 40,552.00 N[~ 12 4,866.24 0 0
-3 08AABCT7238DIZE 16|  12-06-24| 47,409.00 N[ 12| 5,689.08 0 0
2 OBAAGCPO228CIZV 4] 13-04-24| 41,508.00 N| 12| 4,980.96 0] 0
"4 0BAAGFIGI09Q1ZN 18| 23-06-24| 49,346.50 N 12| 592158 0 0
2{} 08AAOCS1226K173 7| 29-04-24| 42,521.00 N| 12] 510252 0 0
7. 0BAAOCS1226K173 3| 12-04-24| 41,855.00 N[ 12| 502260 0 0
2 p2AAOFD0009Q1Z5 17| 14-06-24] 49,920.00 N| 12| 599040 0 T5g
= 08AATFP9374R1ZS 10| 07-05-24] 41,750.00 Nl 12| 501000 0 B B
T DBAATFP9374R1ZS 11| 07-05-24| 39,411.00 N| 12| 472932 0
08AATFP9374R1ZS 12| 09-05-24| 42,200.00 N| 12| 5,064.00 0 0
___/WZN 15| 03-06-24 42,420.00 N| 12[ 509040 0 9
CaABPDGA0SALZZ] 9| 03-05-24 4LO76OD Nl 12] 492912 olros .
7 29ALCPY6051EZZK______f14 25-05-24| 41,800.00 Nl 12 ol 5 0
Z 13|  15-05-24| 33,701.00 N ,208.00| 2,508.00
=2 22GPEPMAO2INIZO 12 0 202206
i Wxﬁ T ) N N T )
’;% W e 19—"—2“7:2@-_24 L1003 Total NI 12| 446008 0 g
25l 15306129 453006 453006
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: VAKALATNAMA
BEFORE THE HONBLE NATIONAL GREEN TRIBUNAL, CENTRAL ZONAL, BENCH AT BHOPAL
ORIGINAL APPLICATION NO, /2024

APPLICANT: Ravi Kumar Meena
//VERSUS//
RESPONDENT M/8 DG Bundelkhand Granite LLP and Others
|/we the s Named below do hereby appoint, engage and authorize advocate named

pelow 10 appean act and plead in aforesald case/proceedings, which shall include upplications for restoration,
setting aside of ex-parte orders, comections, modificalions, review and fecall of orders passed in these
proceedings) in this C°U.” orin any other Court in which the same may be Ired/heard/proceeded with and also
in the National Green Tribunal in respect of Proceedings arlsing from this case/proceedings as per agreed ferms
and conditions and authorize him/ them 1o sign and file pleadings, cross objections, pefitions, opplications,
offidavits, or other document as may be deemed necessary or proper for the prosecution/ defence of the said
cose in all its stages and also agree to ratify and confirm acts done by him/ them as if done by me/us  In vifress
whereof l/We do hereunto set my/ our hand to these presents, the contents of which have been duly understood
by me/ us, this IL,( day of D(.’f 2024  af Bhopal,

particulars (in block letters) of each Party Executing Vakalatnama

Name & Father/s/ | Registered/Officlal | E-mall Telephone | Status In | Full
Husband/s name o Address Number the case | Signature/
**Thumb
(it any) (if any) Impression
) (2) (3) (@) (5) (6)
Ravi Kumar Meena | MUAKi Dhani Viloge o

Sonad Tehsil Ramgarh
s/ o Moolchand

Meena

Pachwara Barwa
Dausa Rajasthan

Accepted:

particulars (in Block Letters) of each advocate accepting Vakalatnama

Full name & Enrolment No. in State Bar Address for E-Mail Telephone Full Signature
Council Service Address Number (if any)
(if any)
(2) (3) (4) (5)

(1) A

Ayush Dev Bajpai

e
MP/1590/2012 Q"é :
Ritu Pathak g
MP/221/2015 RN /
Kanishk Devesh Sharma E
MP/314/2020 9
Robin Singh Bisht g
MP/4066/2022 g

Ankita Parmar

[a

NAGAR BHOPAL PIN CODE-462016

:

| c-304 BLOCK -B MAHADEV PARISAR SHIJI




